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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH

ALLAHABAD

45 of 2007

Thursday this the_06'" _day of —September _ 2007

Hon’bi

D.D. Saran S/0 Late Sri Tika

3 nesh Nagar Colony,
Transformer wali Galj, Nekpur., Bareilly. Presently working as
Income Tax Officer, Bareilly.,

Applicant
By Adv hri S.K.

Vgrgug

1. Union of India through Secretary, Ministry of Finance,
Government of India, New Delhi.

2. The Chairman,

Central Boarg of Direct Taxes Income Tax
IC€, New Delhij.
33 Chief Commissioner, Income Tax, Bareilly
4, Commissioner of Income Tax, Income Tax Office,
Moradabag.

Respondents
By Agvocatg Shri §§umigrg Singh

€xceeding 48 hours in connection

with criminal offence, which is
under investigation.

He further States t|

nat the suspension order
IS not a Speaking order and subsequer

tly also suspension has

C‘T




order and review of suspension order is illegal. He further states
that the applicant had filegd a representation/appeal on

duly referred to in the same répresentation. I think it would be
Proper to direct the réspondents to consider the said
representation. Learned counse| for the applicant has ajlso

authority is the Chairman, Central Board of Direct Taxes, New
Delhi-respondent No.2. The respondent No.3 is, therefore,
directed to forward the said répresentation of the applicant to
réspondent No.2 if he js the competent authority and the said

Order is produced. The 0.A. is accordingly disposed of at the
admission stage itself. No order as to costs.
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